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FINAL ORDER NO-72918 / 2018 

 

Per: Ashok Jindal 

 

 On hearing of parties, we find that a short issue 

involved is “whether waste & scrap of paper arising during the 

course of manufacturing of cigarettes, is liable to duty or 

not?” 

2. The said issue came up before this Tribunal in 

appellant’s own case for the earlier period reported in 2004 

(165) ELT 314 (Tri.-Del.) wherein this Tribunal held that the 

waste and scrap of paper arising during the course of 

manufacturing of cigarette is not a process of manufacture. 
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Therefore, the said waste and scrap does not attract Central 

Excise duty. Therefore, following the precedent decision of the 

Tribunal in appellant’s own case, we hold that the appellant 

is not liable to pay duty on waste & scrap of paper arising 

during the manufacture of cigarettes. 

3. In these terms, the impugned order is set aside and the 

appeal is allowed with consequential relief.  

(Dictated in Court) 

 

 

(Anil G. Shakkarwar) 

Member (Technical) 

  (Ashok Jindal) 

 Member (Judicial) 
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